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CENTRAL ADMINISTRATIVE TRIBUNAL
‘ Principal Bench

O0.A. No. 464 of 1997

New Delhi, dated the . 5th June, 1997

HON'BLE MR. S.R. ADIGE, MEMBER (A)

Shri Janak Singh,

S/o Shri Bacha Ram, .
care Taker/Watching Khalasi,

Asst. Engineer's Office,

Northern Railway.

Kashmere Gate, 4
Delhi. : , ... APPLICANT

. By Advocate: Shri A.K.Bhardwa]j

VERSUS

1. Union of India through
the General Manager,
Northern Railway.
Baroda House,

New Delhi.

2. The Asst. Personnel Officer (C),
Northern Railway.
Kashmere Gate,
Delhi-110006.

. 3. The Junior Enginner/Works/General,

Northern Railway,
Kashmere Gate,
Delhi-110006.

4. The Divl. Engineer (Wofks),
Northern Railway, N~
Hapur, U.P. _ _ ... RESPONDENTS

BY Advocate: Shri O.P. Kshatriya

ORDER (Oral)

BY HON'BLE MR. S.R. ADIGE, MEMBER (A)

Heard.
2. Applicant prays for a direction to be
taken on duty under JE/IOW, Northern Railway,

Kashmere Gate and permitted to draw salary

from January, 1997 with interest.
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30 | By Chief Adninistrativé 0 cer's order

dated 30.12.,96 enclosing a copy of DA's letter dated
20,12,96 it sppears that applicant uas trmsFerfed

from Kashmere Gate to Hapure It further appears

that by JE(W)? Habur's letter dated 21.1.97 (Ann exura=42)
thé applicént upon reporting f‘or dyty at Hapur heg uyas
allowed to join but almost immediately thersafter the

applicant was sent back to 0/6 the J.E., Kashmsre

Gate on the ground that no post of Rs,775-1025 yas

‘available in Hapur.

4, On the other'hénd'J.E.' Kashmere Gate in

| his letter'datéd 21.1.97 (annexure=R4 ) to the 1,E,,

Hapur has stated that it is not possible to take
applicant ba;ck on duty at Kashmare Gate and if there
is no post in the approp r}.ate scale available at
Ha\pur»his services may be placed in any other

office within the Divisione

5. In the midst of all this the applicant
appears to be going without a post, and without

salary since January,‘1997."

6, ' This 0p is dispbsed of uit;1 a direction

to R=1 (G.M, Northemn Railuay) to depute a
regponsible officer of the rank of $r., . (PO to

sort out t-his matter and ensurs that the applicant' is
posted against a proper vacant post in the appropriate
scale within one month from the date of receipt of

a copy of this judgnent and ensure that his iegitimate
dues from mid January,1997 onyards are relea'sed to him

forthuwith,!

7. In case the applicént has any other
cause of action he may pursus the sane separately in

accordance with procedurs prascribed-by 1lay.
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8. This 0A is disgaoséd of in temms of

paras 6 and 7 zbove. No costs,

~

At

( s.R.ADIGE ).
MEAMBER(A) . .
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